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[Mr. Speaker) 

nothing on the agenda. Kindly sit down. 
This is a very had practice. I do not 
approve of this practice of Members 
getting up abruptly. 

13.22 Ms •. 
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SHRI HEM BARUA (Mangaldai) : 
We have submitted a Calling Attention 
Notice on this particular subject All 
these can be treated as one motion. 

MR. SPEAKER: Already there is a 
Calling Attention motion on it J will 
admit it tomorrow and we wili scc. 

( Interruption) 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI JAGJlWAN 
RAM).; SinC'e the point has heen raised 

Mr. SPEAKER: Tomorrow; a Calling 
Atlention motion is already therc. 
There is no use making a statement now. 

(Interruption) 
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SHRI JAGJlWAN RAM: The 
matter has been raised. Either the mat-
ter should not have been permitted to 
be raised, or, if it has been raised it has 
been raised now - I would like to clarify 
it. The position is this. This year, for 
the first time, we are having the National 
Food Congress. We have invited 
people who have a standing in the coun-
try in their individual capacity and also 
representatives of the State Governments. 

Mr. Gurnam Singh has been invited 
in his individual capacity. 

SHRI HEM BARUA: He is neither 
an economist nor Chief Minister nor any-
body else now. 

SHRI JAGJIWAN RAM: He is a 
public man. 

SHRI NATH PAl (Raipur): 
Which public men qualify for this invi-
tation? 

SHRI JAGJIWAN RAM. Those who 
have experience of food and agriculture 
and who have themselves done that. 
But that does not preclude the State 
Government, because he does not repre-
sent the State Government. That way, 
other people have also been invited who 
belong to some party otber tban the 
party in power in the State GO\-ernme.nt 
and I do not think any other State 
Government has taken objection to it. 
Perhaps this has arisen due to aome 

misunderstanding. It a~ been said 
that Mr. Gurnam Singh is going to pre-
side over the conference. That is entire-
ly incorrect because it is being presided-
over by me. I am the President of the 
Congress. In my absence, the Minister 
of State will preside. Usually the pract-
ice in such conference is that they break 
into a number of sub-committees. 
Mr. Gurnam Singh will preside over one 
of the sub-committees. Last night, I 
think after that letter was received by 
the Minister of State. a reply has been 
sent. We have not released our reply 
to the press. He released his letter to 
the press before we received it. I am 
sure after our clarification, the misunder-
standing under which he was suffering 
will be removed and I still appeal to 
him to attend the Congress. 

SHRJ NAMBIAR (TiruchirappaIli): 
Is it so unimportant, Sir? The 
have stopped in the south. There 
was an agitation due to the ft-eat-
ment meted out to the firemen after the 
J 968 strike. J would request you to call 
the Railway Minister and ask him to 
make a statement. 

Mr. SPEAKER: Why don't you ,i\"e 
something to me in writing? (Interrup-
tion). 

SHRI G. VISWANATHAN 
diwash) :  I have given notice 
motion about it. (Interruption). 

(Wan-
of a 

Mr. SPEAKER: There is a statement 
by the Minister and I do not think 
there is any use of a calling attention 
motion on this regarding Punjab (inter-
ruptions) . 

13.28 hrs .. 

RE: COMMUNAL DISTURBANCES 
IN MAHARASHTRA 

SHRI M. MUHAMMAD ISMAIL 
(Manjeri): I sent an adjournment 
motion yesterday with regard to the 
communal disturbances in Mabarashtra. 
I have received telegrams from Bombay 
tbat tbe disturbances are spreading and 
that is confirmed by the newspapers this 
morning. You said yesterday that you 
will consider the question of admlttinJ 
tihe adjoumment motion. What we 


